
BEFOfiE i 1,1 CNTRL AJ1INI$TRkTIVE TRIBUNAL, 

AT AHhEDJ BAD 	 lq4/?4. 

1i5c.ppIic&ti0fl iO. 1 of 1986. 

Virefl Inoulal BhaLt l  

of 	ra j k ot • . • . . • , • 	• • • • • *@ 
0

.Petitiofler 

S. 

of India 

anc anothcr.. .. .. .. .. .. ... .k.esponceflts 

'oram- B..Lad4l - Vice Chajrnn 

--------------------------- 

20.1 .196. 

"Heard aju. He shov;ed me the coçy of the 

rlaint, it appears that the 	No.746 

of 1982 of the fil€ of .jvil  

k..ajkot sta1ls transferred to this - 

tribunal. Hence h & P of that suit be - 

called from the said Civil ourt, 
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Before the A dmjnis*rtive  Tribunal 
Aciditiona]. Bench at Aliedabi. 

AppliCation No.2  of 3986 	Df10 

Viren Itidulal Bhatt, 
Re:Railway Colcny, 
Block No.74-Wi, khadiy Colony, 
Rajkot. 	 •,• Petitioner/ori.pltff. 

" I- s 

1. Union of India, 
notice to be served on  
Generl Maa er, Western ly., 

: 	 Churchgate, Bombay-20. 

. T he Raiiwy Service Coiisicri, 
Notice to be served on Secretary, 
having address as 1st floor, 
Chu.rchgate, Strtion Bldg., 
Bombay'20. 	 •.. Reapcnerits 

CQBC-GGIL4 
(Jtne 24 9  3986) 

Heard the advocates. I think that this is a matter 

iL-1 vinich the Railway A  dministrp,tion has not been riving 

any attention that 12 really clled for. Inspite of my 

previous order nothing has been done to clarify the 

position. I would, therefore, like to record the statement 

ct the Secretary of the Railway Iecruitment Board for the 

purpose of clarifyIng the position. The Secretary should 

rLin p.resent(along with the concrned relevrit record) 

St Miedsbad on ]7]986 at 11,00 A.M, It is made 

specifically clear that serious note will be taken If the 
M 

cretary would remain absent in ce of this order, 

A copy of_this order should be given to the applicant 
nd alo'the respondent so that 1 coir be sent to the 

3eret a y; r 	'or com11.1tic. 

DC .24 -6-' 86,, 

(B. 	ADGIL •J.) 
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CORPJI : HDN'F3LE rP. P.M. JOSHI 	
•. 	f1CBER 

HON'BLE hR. P.H. TRI'JEDI 	•. 	VICE CHPIfW 

Heard hr. 3.V. Raju, the learned counse1 for the applicant. No one 

appears on behalf of the respondents uA,en the matter is called out. 

The case is therefore adjourned to 3rd September, 1966 for further 

directions. 

(p.H. TRIVtDI) 
VICE CHPJRhAN 
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o,p. No. 196186 
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CJRP1 : HON'BLE fIR. P.H. TIVEDI 	•. 	VICE CHIkIRfIAN 

HON'BLE fIR. p. 1. JOSHI 	.. 	JUDICIAL MEMBER 

3 .9 .' 86 

Heard the learned advocate Mr. Raju for the applicant and 

Mr. K.K. Shah for the respondents. Application is admitted. 

The respondents should have complied with the earlier order 

of this Tribunal regarding appearance of the off 

the documents referred to in such 

Tt is directed that on next date compliance with the 

case is adjourned to 17th September, 

the original suit No. 746/82 which 

e Registry when receivejf 

(p. H. Trivedi) 
V .C. 

(p.m. 
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O.A. 196/86 

CORAIVI: Hon'ble Mr. P. H. TRIVEDI 
	

Vice Chairman 

Hon'ble Mr. P. M. JOSHI 
	

Judicial Member 
iv 

17.9.'86 

The learned advocates Mr. S. V. Raju for the applicant and Mr. K.K. 

Shah for the respondents appear. This case has been transferred as 

regular civil suit no. 746 of 82, of the Court of Civil Judge, Rajkot, 

and taken on the register of this Tribunal, as TA/213/86. The app-

licant's case is that although he had appeared for an interview and 

obtained marks higher than the score of some of the others who have 

been offered appointment, he was not conferred an appointment due 

to some error or mistake. In order to ascertain the position with 

	

fl 	

reference to the relevant documents, the respondent was asked to 

produce them and, after inspection of such documents, the following 

order is made: 

Mr. S.S.Kabre, Jr. Clerk appears on behalf of the Railway 

Recruitment Board. The learned advocate for the respondents makes a 

statement that Mr. Tejwani, Secretary of Railway Recruitment Board 

appeared on 15.7.186, alongwith the documents as had been desired by 

the Tribunal, and the respondent is ready to-day with the documents 

for satisfying the Tribunal and as is said in the earlier orders. 

Accordingly we have seen the relevant documents which are specified 

viz. Book no. 8, pages 236,237 and 238, Head Clerk's statement dated 

27.11.181 and the file RSE/IYE 79/WR. The applicant was interviewed 

s on 18.5.'7, although he was earlier called for interview on 

and that he acquired 142and was, therefore eligible for being offered 

appointment but due to some mistake this was not taken into account. 

This position has been conceded by the learned advocate for the res-

pondent, Mr. K. K. Shah. It is, therefore, directed that the plaintiff 

be appointed to Class III post with effect from the date on which the 

next person who secured marks less than him has been given such an 

appointment subject to the applicant's clearing such medical and other 

tests as may be required before he joins. All other benefits will 

follow accordingly. The application is laid down to rt. Cost of 

Rs. 300/- and cost of the stamp, and the charges for witnesses as 

assessed and fixed by the Registry on the basis of records should be 

borne by they' respondent. 

	

t I 	 ( P. 14. TRIVEDI ) 
V.C. 

M. JOSHI) 
\J.M. 



::.A./176/86 	 0 

in 
O.A./196/86 

COflAM : HON'BLE M... EL3ALNPTH 	.. 	A. I:. 
HON' BLE M. P. N. JOSH I 	.. 	J. N. 

20.11.1986 

Heard Mr. S.V. -aju, the learned counsel for the 
applicant. Issue urgent notice to show cause why 
the contempt proceecings should not be taken against 
the respondents for not comPlYinthe directions 
issued in O.A./196/86 dated 17.9.'86, returnable on 
11.12.1986. 

(L') 	
0

(P. 	S>HI 



/176Z86 in O/196/86 

CORAM: HON'BLE MR. P.B.TRIVEDI : VICE CFIARW½N 

140N 1BIJE MR. P.M. JOSHI : JUDICIAL MEMBER 

1-1 2-1986 

Neithr the applicant nor his advocate appears. 

The case is adjourned to 1-1-1987 for turther 

direction. 

(p .H.TRIVEDI) 
VICE CHAIRMAN. 

JUDICIAL)91BER. 

*TR/er. 


